(D 03/3/94: o
Hon. Miss Usha Sen- Member(A] i ' ¥

Hon, Mre Tel,Vepma= Mombor(d)

shri A.K.Srivastave, counsel for the "
applicant,
@ Shri A,K.Rai, standing counsel for the

rospondents,.
Issue notice to the regpondents to shou

cause why this O.AsMay not be admitted, Counter

Affidevit may be filed within 3 weesks, Rejoinder

: nay al.u be I’ilud ui.thin 2 weeks thereafter, Notices
«. meant Por the raq:mdmtu ba given to the counsel for
3. the regpondent,
List this case for adminuim/haﬂﬁng before.
OR(J) for completion of the pleadings and thereafter
case be listed fK» according t‘l.;l ’itﬁ serial number for
_ ¢ : . admissi n/hearing.

Having heard the counsel for the ap:licant on

Mw-w?
inteprim pelief,uhich is with regard to aliow the applicent
to continue to work as casual labourers with the respondents
till the decision of this 0,A, we direct the respondenbs
Lw{’{'-'--bwu:-.-b- [En ::""ll? -2 ‘-r‘:"c""‘-"“‘:'ﬂ":' .

to maintain status quog In-this-—somnesticn, In this
wﬁcm WA\Laumactim, interim order passed in 0.A.N0,1631/1993 on 23-11-93

d% MJW M has been produced by the counsel for the applicent which is

; m‘f)ﬂﬂ V,L;D\%;;;;Qﬂ to the same effect as the interim order tobe passed now,
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21.4.99

Hon, Mr. S. Das Gupta, A.M.
Hone Mre. T.L. Verma, J.M._

None for the applicant shri N.P. Singh
learned counsel for the respondents. The
respondents have filed CA alongwith application
for vacation of stay which may be brought on
record.,

It is seen from the records that thw
applicant has submitted the Misc. Appl. no.
630/95 by which he has requested for withdrowal
of this application. This Misc. Appl. has been
filed through an advocate who is not a counsel
for the applicant in this case. However, we see
no reason as to why this application be not
allowed7 gince the applicant has himsel¥~
submitted that he 1is not pressing the cas® and
wants to withdraw, Berﬂﬁssion Lo withdrgw.the
same is allowed, '

moreouep}the matter,is covered by judgement
delivered by another Division Bench, in O.A. NO.
1336/90 and bunch of other cases, whereby the
application has been dismissed.

In view of the foregoing this app-lication
is dismissed as not pressed.
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